








OFFICE OF DISTRICT TOWN PLANNER (PLANNING), PANCHKULA 

MINI SECRETARIAT, SECOND FLOOR, SECTOR-1, PANCHKULA 

Bmail-dtp2.tcp.panchkula@gmail.com Ph No.- 0172-2561112 
Memo No:-3118 

Dated 30 l 2022 
To, 

Deputy Commissioner, 
Panchkula 

Minutes of Ist meeting held on 16.09.2022 at 11:30 AM under 

the 
Subject: 

Chairmanship of Mahavir Kaushik, IAS, Deputy 

Commissioner, Panchkula, with Members of Joint Committee 

regarding alleged destruction of Green Area/Natural Forest byy 
construction 3200 EWS flats in green belt of 9.6 acre in phase- 

2 under Ashiana Scheme in the matter of OA 

Avinash Malik V/s State of Haryana. 
Minutes of the meeting dated 16.09.2022 forwarded by W/Deputy 

Commissioner, Panchkula vide e-mail dated 08.10.2022.

o.418 of 2022 

Reference

Vide minutes under reference, the Chairman had directed the 

undersigned to submit the planning report whether constructions is allowed in 

the green area as per the approved plan regarding destruction of green

area/natural forest by constructing 3200 EWS flats in Green Belt of 9.60 acre 

in phase-2 under Ashiana Scheme. 

It is submitted that the representation dated 18.11.2020 received 

from Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula through 

Hon 'ble Speaker Haryana Vidhan Sabha in the O/o Chief Administrator, HSVP 

(Annexure-R1) with the request to earmark park in vicinity of GH-104-F, 104-G, 

104-H 8 104-1. Also, 2 nos. of Grievance have also been received on the CM 

said office i.e. the 
CMOFF/N/2020/085241 & 

window portal of 

CMOFF/N/2021/001466, wherein the complainants are complaining about the 

approval of Ashiana Scheme on land measuring 12.00 acres on the land 

developed as park measuring 1.62 acres (Park 2008) near GH-104-F, 104-G, 

104-H & 104-1, Sector-20 (Part-II), Panchkula. Accordingly, the office record has 

been procured from the O/o Chief Administrator, HSVP and the facts of the 

A meeting was held on 05.11.2018 under the chairmanship of Hon 'ble 
1. 

matter are as under: 

Chief Minister, Haryana in which it was decided that about 20 acres 

land in Sector-20, Panchkula may be utilized for construction of 9000 

dwelling units for adjustment of slum dwellers of Rajiv Colony and 

Indira Colony, Sector-20, Panchkula. The minutes of the meeting are 

placed at Annexure-R2.

In compliance of decision of above said meeting the pockets measuring 
2. 

12.41 acres (Scheme-II) and 12.00 acres (Scheme-III including 1.62 

acres Park area) were approved for the Ashiana Scheme in Sector-20

(Part-I1), Panchkula in which the land in question i.e. Park 2008 is the 

part of Ashiana Scheme-III. The Ashiana Scheme was approved by W/ 

Chief Administrator, HSVP vide letter memo no. CTP(P)/VY/156040 

dated 01.10.2020 (Annexure-R3).

Since the site designated as Ashiana Scheme-III is decided by 0/o 

CE-II, HSVP for construction of flats over the area measuring 8.62 

acres. Keeping in view of the requirement for Rehabilitation project and 

existing development at site, the CTP HSVP had sought the comments 

3. 



from the Engineering Branch HSVP, who had informed that the park 

marked on the plan (Park 2008) is not the part of proposed Ashiana 

Scheme-II. 

with reference to the CM Grievance No. No. 
Accordingly, 
CMOFF/N/2020/085241 titled as 'Save Park no. 2008 located behind 

G.H.S, 

4. 

104-F,104-G,104-H,104-I in Sector-20, Panchkula', it was 

decided/approved by W/ Chief Administrator, HSVP and conveyed vide 

endst no.CTP/DTP(L) /VY/16844,45,17572 dated 01.02.2022 to restore 

the site of above said developed park as per approved Revised Layout- 

cum-demarcation plan dated 23.02.2017 (Annexure-R4).

It is further informed that the 3 nos. of pockets were proposed for 

Ashiana scheme in Sector-20, Panchkula and the area details of the 

Sector-20, Panchkula (Part-II) are as under:- 

5. 

Remarks Sr. No. | Pocket No. 
1. 

Area (in acres 
8.72 Existing in the approved 

revised 
demarcation plan of Sector- 

20, 
13.12.2006 (Annexure-R5)

Pocket-I 
layout-cum-

Panchkula dated

Proposed in the approved re- 

layout-cum-
demarcation plan of Sector- 

2. Pocket-1I 12.41 
revised 

20, Panchkula dated 

01.02.2022 (Annexure-R6).
Slum 8.62 Proposed as 

3. Pocket-III Rehabilitation Project' in the 

approved re-revised layout 
of cum-demarcation plan 

Sector-20, Panchkula dated 
01.02.2022 (Annexure-R6).

Also, there are total 8 nos of parks of various sizes comprising an area 

measuring approx. 17.00 acres including 5.56 acres green belt in the 

sector (Annexure-R6).

It is relevant to mention here that the representation dated 

6. 

Grievances were received in the O/o Chief Administrator, HSVP, Panchkula, 

accordingly, the matter relates to Chief Administrator, HSVP, Panchkula. 

18.11.2020 of Sh. Avinash Malik, #303, GHS 104-G, Sector-20, Panchkula and

In view of the above facts, compliance report is submitted for 

consideration and further necessary 
action please. 

DA/As above 

(Annexure-R1 to R6) 
UUmjaM 

District Tojwn Planner(P) 
Panchkula 

nt site the CTIP HDVP ldu suuiL 
uau 

ua- 
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1are A RESIDENTS WELFARE ASSOCIATIONSS 

Sector 20, Panchkula 134116 
Kedg NO. 0065I dt 26- 202 Soctor r20 

Panchku 

K.K. JINDAL 

President
9878033559

AVINASH MALIK 

Gen. Secretary
Mob. 9478880303

Email mr.kkjindar@gmail.comn 
Email id: maliks_20@rediffmail.com 

Dated...77-2o2

.. *******" 

Ret.AAMesk 3 1.2 
The Chief Administrator

C DU) 
H.S.V.P. PFanchkula

SAVE PARK No : 2008 LOCATED BEHIND GHS: 104-F. 104-G, 104-E 

H &104-I SECTOR-20. PANCHKULA : ACQUISITION OF PART-I: 

NOT TO TRANSFER LAND OF WELL DEVELOPED PARK: 2008 

TO ASHANA SCHEME PART-II (4 132o| 

Respected Sir, 1S 262) 

. Kindly refer to the above subject. 

The residents of Sector-20, Panchkula approaclhed RWA to save the Green 

2. 
Area and well developed Park-2008. The residents made hue and ery & efforts 

for allotment of land for the Park on the vacant land behind GHS : 104-F, 104- 

G, 104-H & 104-I and besides GHS : 104. Accordingly your good self 

considered the efforts of the residents and recessity of the Park and also 

keeping in view the density of population of Sector-20 and shortage of Parks in 

the sector, was very kind enough to approve the revised lay out cum 

demarcation plan of Sector-20, Panchkula Parts-I & Il vide drawing bearing 

No DPT(P) 1404/2017 dated 23.02.2017 and 1405/2017 dated 23.02.2017.

After approval & allocation of land to this Park, the MC Panchkula registered
. 

this Park and allotted the number as "Park-2008". Thereafter the MC 

Panchkula started development and the said Park duly developed was handed 

over to Park Development Society (P.D.S) - 2008. It is brought to your kind 

notice that the MC Panchkula has spent a huge Public/Govt. amount to develop 

the above Park. The latest photographs of the developed Park are enclosed here 

with for your kind perusal & reference please. 

4 It is informed that the DTP (P) Panchkula vide its letter No 2749 dated 

09.12.2020 has intimated that the above well dzveloped Park has been merged 

in to Ashiana Scheme as approved by your oftice vide Memo No 156051 dated 

01.10.20. It is brought to your kind notice that the above said Park is in a 

Contd..2/-

PRESIDENT # 103, GHS 6, SECTOR 20, PANCHKULA 134116 
Correspondance Address 

ECRETARY: #303, GHS 104-G, SECTOR 20, PANCHKULA 134116 

      ANNEXURE-R1



2 

triangular shape located behind GHS: 104-F, 104-G, 104-11 & 104-1 and 

besides GHS: 104 is the acquisition of Part-I and the Ashiana Scheme is 

of Part-l1. 

It seems that your 
subordinate

offices have inadvertently transferred the 

5. 
acquisition land of Part-I without knowing (might be overlooked) the present 

status of land already allotted to the said Park merging in to Ashiana Scheme 

for Part-11 spreads over an area of about 12 acres (Park & Natural forest land 

We would like to draw your kind attention towards importance of greenery and 

6. 
values of trees in our life as observed during Covid-19 Pandemic. RWA has 

organized various trees plantation programs 
with various groups to enhance 

greenery, 
on the other hand HS VP 1s bent upon to destroy the existing well 

developed
Park-2008 and adjoining

Natural Forest spread'over 9.6 acres area 

in Sector-20, 
Panchkula under Ashiana Scheme Part-II. 

7 It is humbly requested to review thee proposal and restore the status of 

approved and developed Park-2008 located behind GHS: 104-F, 104 

G. 104-H & 104-1 and besides GHS 104 just to save the huge 

Public/Govt. money already spent by MC Panchkula for development

of the Park keeping in view the density of population otherwise, the 

amount so spent will go in waste. 

It is worth mentioning here that the role of HSVP is to develop the basie 

8. 
amenities required by the public for their day to day use and Park is 

one of the main/major amenities for the common people residing in 

the Sector. It is highlighted that destroying the developed amenity i.e. 

Park-2008, in this case, is not a good gesture rather it will spoil the 

image of the Govt. and its functionary machinery. 

In view of above, it is requested to look in to the matter personally and take 

positive action to restore the status of the Park 2008 by excluding the Park 

from the existing plan of Ashiana Scheme Part-II and further requested to 

apprise the development to the Association. 

9 

Thanking you, 

Yours Faithfully, 

(Avinash Malik) 
General Secretary 

Encls List of Persons & Residents showing resentment and 

Photographs of the developed Park 



Tel 0172-2571989,2570982 
Toll Free No. 1800-180-3030 
Website www.hsvp.in 

cehghsvp@gmail.com E-mail id 

HARYANA SHEHRI Address HsvP C-3, HSVP HQ, Sector-6, 
Panchkula VIKAS PRADHIKARAN 

From 

The Chief Administrator, 

HSVP, Panchkula 
To 

The Director General, 
Town & Country Planning Department, 

Haryana 

2. The Director, 

Urban Local Bodies Department, 

Haryana 

The Administrator, 
HSVP, Panchkula 

3 4. The Commissioner, 

Municipal Corporation, 
Panchkula 

5. The Chief Controller of Finance, 6. The Chief Town Planner, 
HSVP, Panchkula HSVP, Panchkula 

8. The Superintending Engineer, 

HSVP, Circle-Panchkula
7. The Chief Architect, 

HSVP, Panchkula 

9. The Estate Officer, 10. The Executive Engineer, 

HSVP, Division No. II, 
Panchkula 

HSVP, Panchkula 

11. M/s JLL, Property Consultants (India) Pvt. Ltd 

Epitome, Level 16, Tower C 

Epitome, Building No. 5 

DLF Cyber City Phase I1, 
Gurgaon-122002 (Haryana) 

sVP/CE-II/EE(HQ)/HDM(P/2018/ 2.2211?175//7719RJ19 

e/teeshoe/t4/96//297 
Dated:-121t)18 Pnee)zof2alpoupeg 

Minutes of meeting held on 05.11.2018 at 03:00 P.M. under the 

Chairmanship of Hon'ble Chief Ministe, Haryana at his residence 

regarding rehabilitation and resettlement of slum Dwellers of Rajiv 

Colony, Indira Colony and Kharag Magoli, Panchkula. 

Sub: 

I have been directed to enclose herewith a copy of minutes of meeting held on 

05.11.2018, under the Chairmanship of Hon'ble Chief Minister, Haryana to 

discuss rehabilitation and resettlement of slum Dwellers of Rajiv Colony, Indira 

Colony and Kharag Magoli, Panchkula. It is requested to take further necessary 

action in the matter on priority, being Hon'ble CM's Announcement (Code 19813 

dated 01.08.2017). 

DA/As above 

tord Executiv� Engineer (HQ), 
wfor Chief Administrator, HSVP, 

Panchkula 

1. PS/PSCM for kind information of Principle Secretary to Hon'ble Chief Minister, 

Haryana. 
2. PS/PSULB for kind information of Principle Secretary to Govt. Haryana, Urban 

Local Bodies Department. 

3. PS/PSTCP for kind information of Ld. Principal Secretary to Govt. Haryana Town 

& Country Planning Department. 

4. PS/CA, HSVP for kind information of Ld. Chief Administrator, HSVP, Panchkula. 

5. PA/CE-II, HSVP for information cf Chief Engineer-II, HSVP, Panchkula. 

CC: 
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Oroceedings 
of meeting held on 05.11.2018 at 3:00 P.M. under the 

Chairmanship 
of Hon ble Chief Minister, Haryana at his residence regarding 

rehabilitation 
and resettlement of Slum Dwellers of Rajiv Colony, Indira Colony 

re 

and 
Kharag 

Magoli, 
Panchkula. 

The 
following 

Officers attended the meeting: 

1, Sh. Gian Chand Gupta, Hon'ble MLA, Panchkula 

2. Sh. Rajesh Khullar, IAS, Principal Secretary to Hon'ble Chief Minister, Haryana 

3. Sh. Anand M. Sharan, IAS, Principal Secretary to Govt. Haryana, Urban Local 

Bodies Department. 

4. Sh. A.K. Singh, IAS, Principal Secretary to Govt. Haryana, Town & Country 

Planning Department. 

5. Dr. J Ganesan, IAS, Chief Administrator HSVP, Panchkula. 

6. Sh. Shekhar Vidyarthi, IAS, Director, Urban Local Bodies Department, Haryana. 

7. Sh. Naresh K. Pawar, Chief Engineer-II, HSVP, Panchkula.

8. Sh. Naresh Mehtani, Chief Town Planner, HSVP, Panchkula. 

9. Smt. Manjeet Kaur, Chief Town Planner, Urban Local Bodies Department, Haryana. 

10.Sh. Sanjiv Chopra, Superintending Engineer, HSVP. Circle-Panchkula 

11. Sh. Sorabh Vohra, Representative of M/s JLL PVt. Ltd. 

At the onset of meeting, the Chairman welcomed al the participants. 

Principal Secretary to Govt. Haryana, Urban Local Bodies Department (PSULB) briefed 

the participants that as per survey got conducted by HSVP, the total number of 

beneficiaries in Rajiv Colony, Indira Colony and Kharag Magoli is 7569. He further 

informed that Rajiv Colony and Indira Colony are spread over an area 

of 44.75 acres approx. and area of Kharag Magoli Colony is approx. 6.0 acres. He 

further explained that the rehabilitation scheme of ULB department, approved by the 

State Cabinet, provides for 250% FAR and accordingly àn area of about 59 acres 

WOuld be required to rehabilitate the identified number of beneficiaries. 

AIter detailed deliberations, it was unanimously decided that parameterslike FAR and 

density shall have to be got revised so as to make this special rehabilitation project 

Viable. Hon'ble MLA Panchkula pointed out that some land in Sector-20 Panchkula has 

cently become available to HSVP and suggested to utilize some portion of that land to 

dbilitate slum dwellers of Rajiv Colony, Indira Colony, instead of 'in-situ' construction. 

ACCordingly, the following decisions were taken: 



1. About 20 acres land in Sector-20 Panchkula may be utilized for construction of 9000 dwelling units so as to adjust the slum dwellers of all such encroached lands in Panchkula U.E. The project shall be undertaken by HSVp being the owner of this land. 

2. CTP, HSVP shall seek the approval of revised FAR and density parameters for 
this particular Project from Town & Country Planning Department." 

3. The carpet area of dwelling units may be kept between 28 to 35 sq. m. so as 

to make viable the construction of two rooms unit for each beneficiary. The 

Chief Engineer-II, HSVP, Panchkula and Superintending Engineer, HSVP 

Circle-Panchkula will go through the design of constructed licenced affordable 

group housing colonies in the State to suggest the minimum size required. 
The Chief Architect, HSVP shall prepare the drawing and arrange its approval 
from competent authority. 

4. Population/density of Sector-20 Panchkula would substantially increase with 

the coming up of this special project, as such, HSVP shall seek necessary 

permission/relaxation for Sector 20 Panchkula from the Town Country 

Planning Department. 

5. ULB Department shall provide financial assistance to such beneficiaries who 

are ineligible for assistance as per PMAY guidelines and this shall be 

on the lines of similar scheme worked out by them for Ghumuntu tribes etc. 

The eligible beneficiaries shall anyways be covered under PMAY. 

The meeting ended with vote of Thanks to all the Participants and the 

Chair. 

---XXX-- 



Tel 0172-2560605 
0172 2560605 

Website:www.hsvphry .arg.in 
Email id:ctphsvp1@gmail com 
Address C-3 HSVP HQ Sector-6 

Fax 

HSVP O/o Chief Town Planner, 
HARYANA SHEHRI VIKAS PRADHIKARAN Panchkula

To 

The Zonal Administrator,

HSVP, Panchkula.

Memo. No. CTP(H)/VY/ IS60 Dated: 112 

Regarding approval of Re-revised layout plan of Sector-20 (Part-II)

Panchkula.
Subject: 

Reference: Your office memo no.2531 dated 25.09.2020. 

Two proposals of Re-revised layout plan of Sector-20 (Part-1l) Panchkula,

received vide letter under reference, have been examined.

A copy of the approved Re-revised layout plan of Sector-20 (Part-1I)

Panchkula is enclosed herewith for information and further necessary action. It is 

recuested to send the demarcation-cum-zoning plan of Sector-20 (Part-I1), Panchkula 

alongwith ZPC recommendations to this office on PRIORITY, So that the same may be 

got approved from Chief Administrator, HSVP. 

DA/AS above 

(Devender Pal, DTP) 

for Chief Town Planner, HSVP 

Dated: 112 Encst: CTP(H)/VY \%oW1, G, 49,S), 
A copy of above is forwarded to the following for information and necessary

action 

1. The Chief Controller of Finance, HSVP, Panchkula.

The Chief Engineer-11, HSVP, Panchkula.

3 The Senior Town Planner, HsVP, Panchkula.

The District Town Planner, Panchkula alongwith a copy of approved Re- 

revised layout plan of Sector-20 (Part-II) Panchkula with the request to 

incorporate it in overall plan of the sector and circulate its copies to al 

concerned offices including this office. 

The Estate Officer, HSVP, Panchkula.

(DevenderPal, DTP) 

for Chief Town Planner, 
HSVP 

ANNEXURE-R3



ANNEXURE R4



ANNEXURE R5



:0172-2560605 Tel. 
Website : www.hsvphry.org.in 

Email id:ctphsvp3@gmail.com 
Address : C-3 HSVP HQ Sector-6 

0/o Chief Town Planner, 
HARYANA SHEHRI VIKAS PRADHIKARAN HSVP 

Panchkula 

TO 

The Administrator, 
HSVP, Panchkula. 

Memo. No.: CTP/DTP(L)/VY/ leLn Dated: 1 lbz 

Subject: Amendments in approved Layout Plan of Sector-20 (Part- II), Panchkula. 

The sites for Slum Rehabilitation Project measuring 8.625 acres and the land proposed to be given to the Developer for monetization purpose measuring 20.00 acres have been approved 1in-principle' by Chief Administrator, HSVP. A copy of re-revised Layout Plan of Sector-20(Part-II), Panchkula showing the approved proposal in red colour is enclosed for further necessary action please. 
It is requested to finalize the planning of rest of the sector area at the earliest and send to this office for approval of Chief AdministratorHSVP. 

DA/AS above. 

(Lata Hooda, 'DTP) 
CFor Chief Town Planner, HSVP Endst no. CTP/DTP(L}/VY/ \\»24, 2A,3,3, 33 Dated: 2 12 A copy of above is forwarded to the following for information and necessary action please:- 

1. The Chief Architect, HSVP, Panchkula. 2. The Chief Controlier of Finance, HSVP, Panchkula. 3. The Chief Engineer-I1, HSVP, Panchkula. 4. The Senior Town Planner, Panchkula. 5. The District Town Planner, Panchkula alongwith a copy of approved Plan 
with the request to circulate the same to all the çoncerned offices including this office. 

6. The Estate Officer, HSVP, Panchkula. 
(Lataeb (Làta Hooda, DTP) for Chief Town Planner, HSVP 

Letter-DTP(L)-2022 

be carried out in Sector-20 & 28 Panchkuta. 
After adjusting them in Sector-20, Panchkula slum dwellers of Kharak Mangoli colony and other scatt�red jhuggis settlement in 
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